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MR. CHAIRMAN: The House stands
adjourned till 2.30 p.M.

) The House adjourned for
- lunch at fourteepn minutes
past one of the clock,

The House reassembled after lunch
at half-past two of the clock, the
VicE-CHAIRMAN  (SHRr M. P. BHAR-
@avA) in the Chair.

REFERENCE TO THE AIDE
MEMOIRE SENT BY THE BRITISH
GOVERNMENT TO THE WEST
BENGAL GOVERNMENT

SHRI BHUPESH GUPTA (West
Bengal): Mr., Vice-Chairman, Sir, 1
have a submission to make., I am
very sorry that I was not present
yesterday. Mr. Chagla made a state-
ment with regard to the aide memoire
sent by the British Government to the
West Bengal Governmenf, He agreed
with me, it seems from the news
papers, that the step of the British
Government was wrong. He said
that the Government was doing some-
thing. First of all, T would like to
know when he wag doing that. He
should make it clear.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): He is coming here
at 430, You can raise the point then.

SHRI BHUPESH GUPTA: 1 would
request you to have the Calling At-
tention motion, because I charge that
it was an interference in the internal
affairs of our country. With your per-
mission I would make out a case that
it was an interference in the internal
affairs of our couniry. Let the
Calling Attention motion which is
pending be taken up and you allow
us a one hour discussion because then
all sides can express themselves on
the subject as to the manner in which
the British Government has function-
ed not only improperly from diploma-
tic standards but also by way of
interfering in the internal affairs of
our country. The Government has
not taken note of it. In fact, it is
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| exonerating the British Government,

My serious complaint is also op that
score. Therefore, I appeal to you that
just as you have ailowed many other
things, let this matter be taken up
at a suitable time next week and we
shall, on the strength of international
law and usage and various other
things, make out a case here that the
British Government’s action amount-
ed to a clear intereference in the inter-
nal affairs of our country which is
much more heinous than merely cir-
cumventing diplomatic standards and
norms.

SHRI MULKA GOVINDA REDDY
(Mysore): A short duration dis-
cussion should be allowed on this very
important subject. It is agitating the
mindg on both sides.

RESOLUTION REGARDING AP-

POINTMENT OF PARLIAMEN-

TARY COMMITTEE TO REVIEW
CENTRE-STATE RELATIONS

SHRI M. V. BHADRAM (Andhra
Pradesh): Mr, Vice-Chairman, Sir, I
beg to move:

“This House is of opinion that
Government should appoint a Com-
mittee consisting of 45 members
representing both Houses of Parlia-
ment to review the Centre-State
relations in all their aspects and to
make recommendations for neces-
sary changes in the present arrange-
ments where such changes are cal-
led for.”

Mr. Vice-Chairman, Sir, since the
genera] elections, the political set-up
in the country has changed and there-
upon insistent and persistent demands
for greater powers to the Stages are
raised and also for enquiry into com-
plaints about Central interference and
discrimination of a political character
in the States’ affairs.

Mr. Vice-Chairman, Sir, it has been
accepted and admitted that in the past
also there were differences between
the State and the Centre, but since
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all the governments whether in the
States or in the Centre, were ruled
by the same party all these differences
were sought to be resolved by using
the party machinery because they
happened to be members of the same
family. Now the writ of the Cong-
ress Party does not go in eight
States today. All these eight States
are governed by non-Congress gov-
ernments. For resolving the differ-
ences or the disputes between the
States and the Centre there are exist-
ing Constitutional provisions. Diwan
Chaman Lall in an article in the
Bharat Jyoti of April 23, 1967 advo-
cated the solution of the whole thing
through Constitutional provisions
particularly using article 263. Please
permit me to read that part of the
article: ki 4t ||

“Besides what the Council pro-
vided for in Article 263, the Cons-
titution has made elaborate provision
to regulate relations between the
Centre and the States and between
States inter se. It is necessary to
realise ai the outset that both the
Centre and the States are but the
creatures of the Constitution. None
of them is subordinate to the other;
they are co-equal, inter-dependent
and partners. If sometimes the
Centre appears to be exercising a
dominating role, it is only that it
has been given an owerriding role
under the Constitution in certain
subjects—but only in those sub-
jects” ;

The Centre and the States are co-
partners and they should be treated
as such. But it is not being done in
practice. How it is not being done
in practice I will come to it at a later
stage.

The Constitution gives greater
powers to the Centre both politically
as well ag economically. Before go-
ing into details of the economic as-
pects of it, there is another concept
which was advocated in the Constitu-
tion itself. Our Constitution is a
federal Constitution. But in all res-
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pects it has not founctioned in that
way. I am reading from an article in
the Economic Times of April 26. In
fact, during the Constituent Assem-
bly debates, Dr. Ambedkar, who was
the Chairman of the Drafting Com-
mittee made this clear when he said:

“The use of the term ‘Union’ is
deliberate The Drafting
Committee wanted to make it clear
that though India was tp be a
federation, the federation was not
the result of an agreement by the
States to join a federation and that
the federation not being the result
of such an agreement, no State has
the right to secede from it. The
federation is a union because it is
indestructible.”

Therefore, the concept of federation is
there. But how it is being implementeg
and practised for the last 15 years
we can go into that at a later stage.
The concept of federation has heen
gradually watered down during the
last 15 years, particularly so after the
constitution of the Planning Commis~
sion.

— \
o

The powers of the States and the
Centre are clearly defined in the
Seventh Schedule of the Constitution.
They are also given in the State List.
The Centre and the States have got
separate jurisdiction. But since the
constitution of the Planning Com-
mission, the Planning Commission have
invaded over the State powers. For
instance, the Planning Commission
can make plans and fix up priorities
and all things can be done even in the
State List.

Coming to the financial aspect of
it, I would 1like to deal with the
Union Government. The Union Gov-
ernment is a big money-lender in the
country and the States are debtors.
It is so for the 1last 15 years. The
Centre has the monopoly of greater
resources whereas the States do not
have the resources at all. For exam-
ple, the Union excise duties in the
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Third Plan come to about Rs. 3,475.19
crores. The share of all the State
Governments put together comes to
Rs. 610 crores, which is roughly one-
sixth of the total excize duty collect-
ed by the Centre. The revenue re-
ceipt, particularly land revenue, is
almost negligible in all the States.
For instance, I can quote the total
revenue for this mperiod of Andhra
Pradesh is Rs. 643.21 crores. In
reply to a question in the Lok Sabha
the Finance Minister gave the
amounts, year by year, of loans ad-
vanced by the Centre to the various
States and the amounts repaid by the
State Governments to the Centre. In
1950-51, the loans advanceq by the
Central Government to all the States
amounted to Rs. 61 crores. In 1951-
52, it was Rs. 60 crores; 1952-53—
Rs. 92 crores; 1953-54—Rs, 124 crores;
1954-55—RS, 193 crores, 1955-56—
Rs. 249 crores; 1956-57—Rs. 201 cro-
res; 1957-58—Rs. 275 crores; 1958-59—
Rs. 293 crores; 1959-60—275 crores;
1960-61—Rs. 339 crores; 1961-62—
Rs. 452 crores; 1962-63—Rs. 523 cro-
res; 1963-64—Rs. 623 crores; 1964-65—
Rs. 680 crores; and 1965-66—Rs. 821
odd crores. This is the way the
Central Government has become a
money-lender; it is giving loans to
the various States and at the same
time, it is collecting interest also
from the various States. This is the
crux of the whole problem as to why
all the State Governments, particu-
larlr after these General Elections—
the Madras Chief Minister, the Kerala
Chief Minieter and  various other
Chief Ministers—area demanding
more powers to the States as far as
this eronomic aspect is concerned.
Also, in respect of financial allora-
tions to the various States for indus-
trialisation, there are serious com-
plaints against the Centre, even by
Congress Chief Ministers. For exam-
nle, in Andhra. during the Firet Plan,
the total allocation for industrial
development was about Rs. 2.8 crores,
out of the all-India figure of about
Rs. 48 crores. In the Second Plan,
the all-India figure was Rs. 671 cro-

[ RAJYA SABHA ]

Commiitee to review 1184,
Centre-State relations

res, and Andhra got Rs. 6.3 crores.
In the Third Plan, the all-India figure
was Rs. 1,564 crores while Andhra
got Rs. 76.5 crores. The pet result
of the whole thing was that in 1950~
51, the all-India per capita income
was Rs. 284 and in Andhra, it was
Rs. 256; the difference was 28 and
after the execution of {he three Plans,
the difference rose from 22 to only
33. So, in the allocation of funds for
the various industrial projects also,
proper attention is nol paid and that
is why complaints from various Sta-
tes, particularly from the industrially
backward States, are coming to the
forefront, Similarly, in regard to
the Nagarjunasagar Project—about
which there is so much hullabaloo
going on and the Mpysore and the
Maharashtra Governments are rais-
ing a hue and cry over it—the point
here to be noted is that already a
sum of Rs. 125 crores has been spent
on that and in the current year, the
Andhra Government wanted Rs. 17.5
crores for execution of the current
yvear’s work and about the same
amount next year. If that is given,
probably next year or the year after
that, about 2.2 million acres of land
wil] be brought under irrigation and
roughly about 20 lakh tons of food-
grains, including nearly 10 lakh fons
of rice, will be grown in that area.
To-day we are going to foreign coun-
tries for importing rice to the tune
of 3% lakh *tons at a foreign exchange
eost of Rs. 25 crores, but the alloca-
tion of Rs. 17'5 crores is not being
given for the Nagarjunasagar Project.
And recentlv when the Deputy Prime
Minister and Finance Minister had
gone there, he advised the ryots *o
pav Rs. 200 earh in advance to the
Government so that the project can
be completed. Therefore, the demand
for greater powers was voiced parti-
cularly bv the Chiet Minister of
Madras in his Budget Sneech. He said
that there should be a permanent
Finance Commission and a special
Commission to vnronose nercessary
chaneges in the relevant Constitutional
provisions. He wanted a Commission
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ito be appointed under Article 263.
Similarly the Kerala Finance Minis-
ter and the Kerala Chief Minister
also demanded a separate committee
to go into the whole thing and review
‘the whole thing. In this connection,
I may quote what Mr, K. Santhfham,
former Chairman of the Finance Com-
Tnission, said:

“He said the picture now was that
the current normal expenditure of
every State had become so great
that almost all the States were on
the verge of insolvency and were
dependent on huge discretionary
grantg from the Centre. This hnas
made the States more or less sub-
swordinate to the Centre,

Mr. Santhanam gave two con-
crete suggestions for restoring to
the States their financial autonomy
_which he hoped would be examin-
ed and pursued by the Chief
"Ministers. Firstly, the States
'should ask for =m increase in their
‘share of Excise duty collections
_ from 20 per cent to 50 per cent.
"This, along with the present 75 per
wcent of share in the Income-tax,
should be guarantieed either by a
firm agreement or by a Constitu-
tional amendment. Any special as-
ssistance required by the poorer units
* could be recommended by a Com-
Tmission on the lines of the one ex-
isting Australia.

Secondly, the Central Govern-
ment should stop acling as the
Adirect creditor of any State, he said.
A powerful institution—either the
present Reserve Bank or a new

- one—should be entrusted with the

. task of lending money to the Sta-
tes, on the same lines as the World

. Bank provided assistance to member-
nations making sure that the loans
were utilised for productive pur-
poses.”

He also referred to the Centre-State
welations.

“Mr. Santhanam who was speak-
ing on Centre-State Relations at
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a meeting held under the auspices
of the Triplicane Cultural Academy,
urged that the Centre should con-
fine itself to matters of paramount
concern tp the nation as a whole,
leaving the States to attend to
matters of day-to-day importance
to the people. He said the Consti-
tution, as it existed now, was rather
‘highly prejudiced’ in favour of the
Centre. But even the distribution
of powers between the Centre and
the States envisaged in the Consti-
tution had been ‘disturbed and dis-
torted’ by the Planning Commission
and the National Development
Council, The structure of those
two institutions should be radically
changed, he said.”

There is another statement by one
of the Constitution-framers, Mr, T. T.
Krishnamachari. In his Feroze
Gandhi Memoria] lecture delivered as
early as in 1962, Mr. T. T. Krishna-
machari who played a leading role
in the drafting of the financial provi-
sions as a member of the Drafting
Committee, drew attention to the
many changes in the relationship
between the Centre and the States.

“It may be” saild, “that the
friction that had arisen now and
again had not been brought up to
the surface because of the force of
the same party functioning in the
Centre and in the States generally
and there being ordinarily a common
policy in most matters as between
the Federation and its component
parts. It may even be that the
leadership of the party had some-
thing to do with the apparently
smooth working of the federal
polity”.

He however, went on to say:

“Byut it cannot be said on that
ground that this problem does not
merit examination as undoubtedly
friction has arisen in many cases and
perhaps remains latent and subdu-
ed, with only such complaints now
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and again made by certain State
authorities in regard to the lack of
powers or lack of assistance from
the Centre or vice verse by the Cen-
tre pleading inability to interfere in
vital matters because of the nature
of the distribution of powers bet-
ween the States and the Centre.”

He therefore pleads that the whole
thing should be reviewed.

Similarly the Chairman of the
Fourth Finance Commission in his
note on page 92, para 19, specifically
says:

“After fifteen years of working
the provisions of the Constitution,
during which period four Finance
Commissions have been appointed, I
think the time is ripe to have a re-
view of the Union-State financial
relationship, particularly ih view of
the setting up of the Planning Com-~
mission, This review should be
made by a special Commission who
can approach the several problems
that have arisen in the past and
that are likely to arise in the future
objectively and realistically. Some
of the questions which may fall to
be decided by this Commissions, I
shall mention briefly”.

He mentions four points in that.

So the main point here is, he also
felt that a review of the whole thing
should be considered. That should be
by a special commission.

The press also has taken serious
notice of the developments that have
taken place. Papers like the Amrita
Bazar Patrika, the Free Press Journal,
the Economic Times and many others
have advocated a review of the whole
thing.

Then complaints or charges against
the Centre are made by various State
Governments, particularly the non-
Congress Governments. We have
seen one such instance in regard to
food. Kerala and West Bengal are de-
ficit States in food. Kerala can never
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think of becoming self-sufficient im
food because the population of that
area is so large that the food that can:
be grown in that area cannot feed the
entire population of Kerala, So ualso
is the case of Bengal. How the Cen-
tre is tackling the food problem wer
have seen this morning in the Calling
Attention motion discussion. Mysore,
Maharashtra and Andhra are all man-
aged by the same party and at the
connivance of the State Governments
rice is smuggled to Maharashtra and
Mysore and through Mysore into
Kerala. Whereas the State Govern-
ment of Andhra is not prepared to
procure effectively and feed the starv-
ing millions of Bihar, Bengal and
Kerala, the Centre pleads imability to
interfere in the matter. Even when
the Chief Minister of Andhra had pro-
mised to give 6 lakh tonnes of rice,
as the Minister of Food said in the
morning, it has come down to 5 lakhs.
So what is the policy in regard to
feeding the starying millions of
the various parts of this country?
There is a strong feeling in Xerala
and Bengal that food is being used as
a political weapon by the Centre to
topple down their Governments,

SHRI AWADESHWAR PRASADr
SINHA (Bihar): I question your
statement.

SHRI M. V. BHADRAM: The Home
Minister said that all these are rules
of the game. He said so yesterday
morning.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Not relating to food. I am
sure he will never say that.

SHRI CHITTA BASU (West Ben-
gal): You are punishing the people
who have voted against you by not
giving food.

SHRI M. V. BHADRAM: Therefore
where there is surplus and the surplus
State is not tackled properly to feed
people, if it is not political motivation,
what is it? The other reason must be,
as T said, the Chief Minister of Andhra
is a prisoner in the hands of the black-
marketeers? Otherwise, it cannot be:



Appointment of
Parliamentary

1189

so because we feel there is enough
food in Andhra provided it is properly
procured.

Secondly regarding gherao, the
Home Minister had gone to Calcutta
and openly stated against gheraos.

AN HON. MEMBER: Are you in
favour?

SHRI M. V. BHADRAM: 1t is not a
question of my being in favour of it
or against it.

SHRI AKBAR ALI KHAN: You
must be against a bad thing.

SHRI M. V. BHADRAM: When I
want to practise it, I will come along
with you as your employee in Hita-
vada. (addressing Mr. Mani). . .
(Interruptions)  Whether one is
against gherao or not, that is not the
point. Gherao js described as illegal
confinement of the management per-
sonnel in the various factories, If
that is the case, it is a law and order
qguestion and the Centre has nothing
to do with that. It is the problem of
the State Government to be tackled
and the Central Home Minister has no
business to go there and openly state
against gherao. Then rightly the
West Bengal Government felt that it
was interference in their internal
affairs.

Secondly when the notification un-
der the Arms Act was issued the
West Bengal Government also felt
that the Centre should not have issued
the notification. Regarding the
appointment of the Governor, Shri
Dharam Vira, the Bengal Government
wag not very happy and the Deputy
Chief Minister also protested against
it. We go back to the old incident of
using the ALR. to try to censor the
transcript of the Labour Minister of
the West Bengal Government. The
more serious thing was the transfer of
documents from the West Bengal Sees
retariat and also from Madras.
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AN HON, MEMBER: Not from
Madras.

SHRI M. V. BHADRAM: The Home
Minister did not know. He said he
was not aware of it but he has admit-

119qQ

ted that from the West Bengal
Secretariat files have been taken
to the Centre. It seriously casts

a doubt on the integrity of
the West Bengal Government. We
may not like some of the policies
of the West Benga] Government and
if the Central Government behaves in
this way with them, it can be done
with any State. There is an analogy
between the Central Government’s
behaviour and that of the Chinese.
Whoever does not agree with them,
the Chinese treat him as an enemy.
Similarly whoever doeg not agree with
the Congress Government at the Cen-
tre, is treated as their enemy. So the

West Bengal Government

3 pM. is treated ws an enemy and
that is why the taking, away
of the files from the West

Bengal Secretariat cannot be explain-
ed properly.

SHRI LOKANATH MISRA (Oris-
sa): They not want to leave any sec-
retg behind.

SHRI M. V. BHADRAM: Similarly,
in Orissa, a copy of the C.B.I. report
regarding Mr. Biju Patnaik wuas refus-
ed to the present State Government
in spite of the fact that the issue was
also raised here. Then the Orissa
Assembly had passed a resolution re-
questing the Central Government not
to issue a passport to Mr. Biju Patnaik,
But the spite of it the passport was
issued to him. And if this is the way
in which the Centre behaves, how can
there be proper understanding bet-
ween the States and the Centre?

Then there is another <case over
which also the Congress Party Mem-
bers should think seriously. The Cen-
tral Government sanctioned a scheme
asking the Delhi Administration to
implement it—the scheme wags for the
rehabilitation of the hut-dwellers.
And when the Delhi Administration
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was implementing, that scheme, the
local Congress in Delhi raised a hue
and cry and staged demonstrations
against itg implementation. So where
is the moral sanctity with the Cong-
ress Party, the Central Government
sanctions a scheme and the local Cong-
ress Party or the local Congress
people stage a demonstration against
the Delhi Administration for imple-
menting it? This is how things are
done by them. Is it constitutional?
Since there is no time I cannot go
into the various aspects of various pro-
visions of the Constitution.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): It is time to
wind up.

SHRI M. V. BHADRAM: I am not
going into that Delhi Congress affair.
As to how the Constitution ig being
used in furtherance of the cause of the
party, I may give you one or two
examples. In 1952 I was also a Mem-
ber in the Madras Legislature and we,
all parties, formed a united front
against the ruling Congress Party
under the leadership of Mr, Prakasam,
to unseat it from power. The com-
bined strength was more than half
the strength of the Legislature. But
then the then Governor said, “You are
not a single party. So I do not recog-
nise you.” And then he brought in
Mr. C. Rajagopalachari through the
back door and followed the same me-
thods as are being adopted even to-
day, and our 'Commonwealth Party
was then weaned away and the front
not allowed to form the Government.
Then in 1955 there were mid-term
elections in Andhra and in 1960 the
elections should have been held. Then,
by amending the Constitution, the life
of the Assembly Membersg in Andhra
was extended by two years, whereas in
Orissa, just six months before the
General Elections, in 1961 elections
were forced on Orissa. So wherever
it is convenient to the party in power,
particularly at the Centre, the Consti-
tution is twisted and is interpreted in
such a way as to give the benefit to
the party in power only.

JIQI
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Just one more point and I finish.
Now the Madras Chief Minister, Mr.
Annadurai, is organising an agitation
for the redressal of certain grievances
against the Central Government; I am
not blaming him. But because it is a
non-Congress Government, the Centre
is taking a serious view of the whole
matter. If it is a Congress Chief
Minister, the Centre does not even
take note of it.

Last year there was an agitation in
Andhra for the location of a steel
plant there, but even before the agi-
tation was started, the Chief Minister
of Andhra said in a public meeting
that the Central Government would
be in troubled waters if the steel plant
was not located at Visakhapatnam,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You will have to
finish now.

SHRI M. V. BHADRAM: With this
I am finishing now. Now on the i1st
of July, 1967, in Madras, the Andhra
Chief Minister cautioned the Centre
that it wi’l find itself in hot waters
if the fifth integrated steel plant was
not located at Visakhapatnam. If a
Congress Chief Minister says like that,
it is nothing wrong, but if a non-
Congress Chier Minister says, then it
is a ‘Naxalbari’ or something else. Is
this not discriminatory? The Centre
is not treating all the States alike.
Therefore I appeal to the House in
this regard. I am not prejudicing
anything. This Resolution is only to
review the Centre-State relations, to
see whether amendment of the Cons-
titution is necessary or not, and the
Committee I have suggested will go
into the whole thing. Therefore 1
commend this Resolution for the
acceptance of the House.

SHRI BANKA BEHARY DAS
(Orissa): Sir, I move:

1. “That in the Resolution, after
the words, ‘in all their aspects’, the
words ‘with a view to establish
an Inter-State Council under article
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forthwith’ be inserted.”

SHRI A. D. MANI (Madhya Pra-
desh): Sir, I move:

2. “That at the end of the Resolu-
tion, the following be added, name-
ly:—

‘and in particular in the direc-
tion of strengthening the Central
Government in respect of its
powers of supervision over and
direction to State Governments in
order to combat the fissiparous
tendencies, which threaten to
break up the country into a con-

. gerieg of autonomous republies’.”

SHRI CHITTA. BASU
Bengal): Sir, I move:

(West

3. “That in the Resolution after
~ the word ‘Parliament’ the words ‘and
~ other experts in the field of econo-

mics, tonstitutional laws, etc,/ be
inserted.” . s

The questions were proposed.

SHRI LOKANATH MISRA: Mr.
‘Vice-Chairman, Sir, I am thankful to
the Communist Member, Mr. Bhadram,
for having sponsored this Resolution
even though I do not agree with the
Communists on many of their points.
This is one point on which I entirely
agree with them.

SHRI B. K. P. SINHA (Bjhar): You

do want the country to be disintegrat-
ed, |

SHRI LOKANATH MISRA: But
this is what the Congress is doing; we
want to prevent it.

SHRI B. K. P. SINHA: Make it a
federation today. After one year
make it a confederation, and there-~
after let all the States become inde-
pendent. This is what you want.

SHRI LOKANATH MISRA: The
Congress is making it an absolute
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chaos. The Congress is making the
country an absolute chaos. At least a
confederation would be preferable to
aboslute chaos. \-

]

Now, Sir, since my time is limited,
whatever interruptions there are, Sir, I
may get an additiomal four or five
minutes—if there are interruptions—
because I would have to reply to all
the interruptions, and I would very
much like to reply to the interrup-
tions.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Ignore the interrup-
tions. .

SHRI LOKANATH MISRA: Now,
Sir, this would remain an academic
discussion as long as the power-
hungry Congress remains where it is.
I am sure they will not allow this to
be passed; this would be “talked
out” in parliamentary language.

SHRI BHUPESH GUPTA  (West
Bengal): As a matter of fact, this
power-hungary tiger was prowling
yesterday in the Bhopal Assembly
Guest House.

SHRI LOKANATH MISRA: That is
the place for them. Now hereafter
the Congress would probably start
howling in the Connaught Place rather
than on the floor of Parliament—the
time is soon coming.

Now I do not think the Congress
has 'yet realised its own position. Pre-
viously, since almost in all the States
there were Congress Ministries, they
have developed very wrong conven-
tion, sometimes against the provisions
of the Constitution, if it suited them.

Now Mr. Bhadram was making =
reference to the Development Coun-
cil. In the Development Council’s
meeting decisions were taken even
without a reference to the State cabi-
nets. The Chief Ministers, when they
were here, they agreed to certain sug-
gestiong by the Prime Minister, be-
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cause they thought they draw their
position, they draw their authority,
they draw their status from the Prime
Minister himself. Unless the Prime
Minister gave a smile to them, the
seat was lost, the ticket was lost, the
Ministry was lost, the Chief Minister-
ship was lost.  Therefore, anything
falling from the lips of the Prime
Minister wag something very sacred
to them, and any suggestion that came
from the Prime Minister was taken to
be sacrosanct and they respected it
even without referring the matter
either to their Assembly or to their
Cabinet, the State Cabinet. This is
how wrong conventiong have develop-
ed in this country over the Ilast
twenty years and it has led
us to chaos. Now, Sir, wunder
the Constitution, the Centre and
the States are to have an equal status.
But that is not being maintained.
That equality of status is not being
maintained and into many of the items
which are mentioned in the State List
the Centre has eroded. I would cite
only one or two examples because my
time is limited and I have to deal with
many matters within the fifteen minu-
tes given to me. And so I will give only
a few instances. In the State List, Sir,
you find this item 24 where it is stated.
“Industriegs subject to the provisions
of entry 52 of List I And item 23
stated:

“Regulation of mines and mineral
development subject to the provi-
sions of List I with respect to regu-
lation and development under the
control of the Union.”

And in the Union List you have item
54 which says:

“Regulation of mines and mineral
development to the extent to which
such regulation and development
under the control of the Union is
declare@ by Parliament by law to
be expedient in the public interest.”

So you see the position, Parliament
hag to declare which are the particu-
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India should deal with. But the con-
vention has developed whereby the
State Government Las been reduced
to the status of a municipality. The
State Government has powers only to
recommend and ultimately it is the
great Mines Minister in the Govern-
ment of India who is either to reject
an application or to accept it. How
can this happen? Unless Parliament
has passed a law to this effect, why
was it required that applications
should be sent to the Central Cabinet?
Who gave that authority to the Cen-
tral Minister or to the Central Cabi-
net? You cannot have such a position
unless Parliament specifically passed
it in the shape of an Act of Parlia-
ment. So far as Industries are con-
cerned, the provisions are like this.
Unless they are specified in
the Centra] List, or there is
a specific Act governing it, the
State has to deal with a particular
industry. But gradually it has come
to this that unless permission is ob-
tained from the Centre you cannot set
up any factory. If you want to set up
a factory anywhere you have first to
get the permission or sanction from
the Centre. So surreptitiously you
have eroded into the State’s powers.
And that is because, as I said, every-
body was crazy about a smile from
the lips of the Prime Minister. No-
body raised his voice. No Chief Mini-
ster from the Congress Party had the
audacity to raise his voice.

[Tee ViceE-CHAIRMAN (SHRI AKBAR
Arr KuaN) in the Chair]

The Centre has special powers only
in case of an emergency or if there is
a breakdown of law and order in a
State or if there is no particular party
which can head a government., In
such a position the President comes in.
It was thought to be very safe because
the same party was in power both at
the Centre and in the States. Now,
many parties are scared of the powers
of the Centre because they are politi-
cally used. They were politically
used once in Kerala and there is im-
minent danger of such use in Madhya

lar mines that the Goevrnment of l Pradesh and nobody knows what is
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going to be the fate of West Bengal
because this Naxalbari thing has come
and it is very much publicised by our
Congress colleagues here, So any-
thing may happen. It has reached
dangerous proportions now. The rela-
tions between the State and the Centre
may at times become even unfriendly.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): That will be a
bad day.

SHRI LOKANATH MISRA: But be-
cause of political rivalries it may
happen, not because of anything else.
Because of political rivalry there may
be unfriendly relations between the
State and the Centre and if a particu-~
Jar party comes up in a State when
the Centre is headed by another party,
because of their political rivalry they
may feel that the Centre might try to
eject them. In such a condition how
can they depend on the Centre? This
is what it has come to. Take Mr.
Bhupesh Gupta. Can Mr. Gupta de-
pend on the hon. Home Minister, Mr.
Chavan? He can anticipate any poli-
tical game from Mr. Chavan the Home
Minister.,  That is why all parties
other than the Congress Party, which
are in power in the different States
have become suspicious of the conduct
of the Central Government here.
That is not something very surprising.

SHRI BHUPESH GUPTA: Even
now the Prime Minister is making a
statement with regard to Madhya Pra-
desh which is a provocation, in order
that Mr. Mishra could get on with his
game. I saw how the Prime Minister
was being interpreted in Bhopal yes-
terday.

SHRI LOKANATH MISRA: Sir, you
-will kindly give me five minutes more

because of these interruptions. I have
‘many things to deal with.
THE  VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): All right. Go
on.
SHRI NIREN GHOSH (West Ben-
gal): How can the Prime Minister say
that there will be a mid-term poll?
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THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Let him go on.

SHRI LOKANATH MISRA: Now
the other point is this.

SHRI BHUPESH GUPTA: She says
even if the Chief Minister is defeated
he has the power to order mid-term
elections and he has the power to
advise the Governor and that the Gov-
ernor should accept his advice.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No interrup-
tions, please.

SHRI BHUPESH GUPTA: I say this
because it is very relevant, Sir, It is
the duty of every Member to bring to
the notice of the House urgent facts
that have a bearing on the subject
under discussion,

SHRI LOKANATH MISRA: Sir,
may I say it is a great privilege to
belong to this House? The Council
of States has special powers so far as
the items in the Seventh Schedule are
concerned. No item in the State List
can be taken over to the Concurrent
List unless the Council of States
passes it under Article 249, In the
Council of States the Congress is in a
majority.

SHRI BHUPESH GUPTA.: There is
article 249.

SHRI LOKANATH MISRA: Even
with the biennial elections they will
be having this majority for the next
four years. Beyond that period of
four years I cannot say what is going
to happen. But even within these
four years they can play havoe, and
they have played havoc. I will bring
to your notice one such instance, In
the year 1954 the Council of States
took over the distribution of food-
grains into the Concurrent List. It
was previously a State subject. Any
hon. Member can refer to the Consti-
tution and verify for himself. But in
1954 this responsibility was specifically
taken over and . . .
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SHRI BHUPESH GUPTA: You mean
to say that this House should not be
made the constitutional harem of the
Government? - ;

SHRI LOKANATH MISRA: That
special responsibility was taken over
by the Centre and now any reference

to shortage of foodgrains any-
where
SHRI BHUPESH GUPTA:. You

were there when that was passed.

SHRI LOKANATH MISRA: You
must have bren there when the Coun-
ci]l of States passed it. I was not

there, You must have been there.
Having t ken that power into its
hands, the Government of India
has

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Sir, the hon. Leader of the Swatantra
Party just now walked between the
speaker and the Chair. He was very
particular about such things the other
day.

SHRI LOKANATH MISRA: He
came bowing down,

SHRI VIDYA CHARAN SHUKLA:
No, he just walked through.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Don’t bother
about such little things.

SHRI LOKANATH MISRA: Sir, my
time has gone.

SHRI DAHYABHAI V. PATEL
(Gujarat): The hon. Minister does not
even know geometry? I never came
between you and him, Sir.

THE VICE-CHAIRMAN (SHRI
AKBAIR ALI KHAN): No interrup-
tion, Mr. Gupta.

SHRI BHUPESH GUPTA: These
physical movements, see how they are
conditioned in this House.

SHRI LOKANATH MISRA: You see
these interruptions, Sir.

[ RAJYA SABHA ]

Committee to review 1200
Centre-State relations

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Yes, and you
have finished now?

SHRI LOKANATH MISRA: No, Sir,
I have only just started.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You can have
five minutes more.

SHRI LOKANATH MISRA: Please
let me have another ten minutes. All
that I am saying ig very relevant to
the subject. Now, Sir, having, taken
this responsibility the Government of
India ig duty bound, doubly so, be-
cause nobody asked them {o take upon
themselves this responsibility. They
have undertaken it themselves and if
they fail to distribute foodgrains in
areas which are drought-affected
where people are going hungry can
they wriggle out of it? They have
suo motu taken up this responsibility
with an amendment of the Constitu-
tion.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): It ig a sacred
duty which both should do their ut-
most to discharge.

SHRI BHUPESH GUPTA: We are
not concerned with sacred duties; we
are concerned with the constitutional
duty. Is it the sacred duty of Mr.
Brahmananda Reddy to sit tight on
the hoards of foodgrains when the na-
tion is starving?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You were not
here this morning. This has been
made clear. I cannot say further from
here,

SHRI NIREN GHOSH: This may be
clear

SHRI LOKANATH MISRA: Please;
kindly let me continue.

Now, Sir, the point is, if there is a.
clash between a legislation of the Cen-
tre and of the State the Central legis-
lation stands. Apart from that the
Centre has the residuary powers. To
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add to that, the all powerful Plan- |\
ning Commission is there. They plan
for the entire country from the air-
conditioned room in New Delhi. It is
a super Cabinet; that is what we have
been calling it all the time. It is a
super Cabinet, superfluous, uuneces-
sary and they have lately realised it
after the recommendation of the Ad-
ministrative Reforms Commission but
it has played havoc in the last 20
years. It is too late now tov realise it
and undo everything but I shall be
happy if they realise it soon and set
things right. This Planning Commis-
sion is so powerful that it can super-
sede even the Federation and at times
it works like that. Therefore, Sir, the
Planning Commission is to the advan-
tage of the Central Cabinet. To top
all this, the all-powerful AICC is
raising its head now. It is another
super Cabinet. Now how does a Re-
solution in the AICC bind the whole
of India? It would probably be wise
for the ruling party here at the Centre
to remember that they are here with
38 per cent of the votes of the coun-
try. Eight of the States are having
non-Congress regimes.

SHRI BHUPESH GUPTA: And now
a privilege motion has been moved
in the Madhya Pradesh Assembly so
that

SHRI LOKANATH MISRA: Yes;
the entry of the ninth State to the non-
Congress regime is being delayed by
the contrivance of a privilege motion
in the Madhya Pradesh Assembly. By
the time I speak, probably I should
mention nine States,

SHRI VIDYA CHARAN SHUKILA:
What is the percentage of votes that
the Swatantra Party got in Orissa?

SHRI LOKANATH MISRA: It is
not a question of Swatantra Party; it
is a question of Congress versus all
other parties now. (Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Order please.
You address me, Mr. Misra. No more
questions, Mr, Shukla,
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SHRI VIDYA CHARAN SHUKLA:
They go on interrupting us.

SHRI LOKANATH MISRA: Let me
develop the point. Once the AICC
passes a Resolution it is a waste paper
for me. It may be very sacred for
somebody but for me it i a waste
paper. Even if I got hold of a copy
of the AICC Resolution I treat it as a
waste paper and throw it into the
waste paper basket. So to bind the
entire country down to the Resolution
of the AICC is something ridiculous.
But that is what ig being done and
what is more? The Distriet Congress
Committees are nat consulted; the
Provincial Congress Committees are
not consulted. The AICC is soaring
in the air as the hon. Ministers sitting
in front of me are goaring, all the time
in the air. That is how they function;
they do not come into contact with the
people,

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHR] I. K. GUJRAL): You
do?

SHRI LOKANATH MISRA: What-
ever Resolution is passed in the AICC
does not reflec{ the common man's
point of view,

SHRI I. K. GUJRAL: Which com-
mon man? .

SHRI LOKANATH MISRA: Because
their subordinate bodies like the Pro-
vincial Committees and the District
Committees are not even consulted.
The AICC and the Central Cabinet
conspire between themselves and im-~
pose something both on the party
and on the country.

SHRI B. K. P. SINHA: No, no.
SHRI LOKANATH MISRA: How do
you say no?

SHRI B. K. P. SINHA: Because I
am a Congressman and I know better.
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SHRI LOKANATH MISRA: I also
know the people in the Provincial
Congress Committee in my State and I
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know their reactions also. Therefore
the Government of India would be
‘betraying the masses of this country if
they 'become determined to carry out
any Resolution passed by the AICC
and gll the States where non-Congress
Governments have been formed would
try to resist to their utmost the im-
plementation of such a Resolution.

SHRI I. K. GUJRAL: Which Resolu-
tion?

SHRI LOKANATH MISRA, If they
are responsible people, if they are not
playing with the fate of India, then
.they should +all the time consult the
State Governments. That is the
forurn that needs consultation; not the
AICC.,
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SHRI I. K. GUJRAL: Whom in the
State Government?

SHRI LOKANATH MISRA: If I
have to educate the Minister for Par-
liamentary Affairs what State Gov-
ernment means . . . -

3

SHRI 1. K. GUJRAL: I deliberately
said whom in the State Government
because State Government today is a
State cocktail. For instance on this
question ‘of abolition of privy purse
shall we ask Mr. Bhupesh Gupta’s
party or shall we ask Mr. Lokanath
Misra’s party?

SHRI LOKANATH MISRA: Neither
Mr. Bhupesh Gupta is State Govern-
ment, nor Mr, Lokanath Misra is State
Government. State  Government
‘means State Government; it is neither
Mr. Bhupesh Gupta nor Mr. Loka-
nath Misra.

SHRT I, K. GUJRAL: I hope the
State Governments as a whole, some
of the State Governments which have
‘been mentioned, have a consolidated
view on privy purses,

SHRI LOKANATH MISRA: Get
that if you can and show that to me.

SHRI B. K. P. SINHA: Mr. Vice-
Chairman, may I request the hon.
Minister not to make an attempt to
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get mis-educated or dis-educated by
that side?

SHRI LOKANATH MISRA: Mr.
Gujral, Mr. Sinha wants to have the
monopoly of educating the Minister.
I give it to him.

Now, Sir, having dealt with some of
the constitutional aspects, I would deal
with one last aspect. There is an
amendment now by one of my friends
here regarding the constitution of an
inter-State Council, I think the time
hag come when such a Council should
be formed. There are many disputes
now between the States and between
the States and the Centre. Thisg
should be streamlined and I hope the
Government of India would now con-
cede this and advise the President for
the formation of such a Council,

dealt with all this I will
come to Orissa. I will take only two
to three minutes. Now their theory
is that the Government of India be-
lieves in good relationship between
the States and the Centre. Sir, the
other day I brought to the notice of
this House that the passport of Mr.
Biju Patnaik was extended for three
years in spite of the recommendation
of the State Government and in spite
of the endorsement of the Home Min-
istry. The External Affairs Minister
got scared of the Supreme Court judg-
ment. I do not know who advised
them, The ordinance had already
been promulgated, As far as the Sup-
reme Court judgment was concerned,
the ordinance was there in existence.
There was nothing to be ‘afraid of.
If he was to be correctly advised he
should have been advised that there
was nothing wrong in turning down
the application o¢ Mr. Biju Patnaik for
an extension. Now, how can good re-
lations be developed between the
States and the Centre it the Centre
behaves in an arbitrary manner?

Having,

THE VICE-CHAIRMAN (SHRI!
AKBAR ALI KHAN): But there the
difficulty was the Supreme Court
judgment,
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SHRI LOKANATH MISRA: The
Supreme Court judgment had been
nullified by the promulgation of the
-ordinance. The ordinance was in
force.

SHRI NIREN GHOSH: ] may in-
form you, Mr. Vice-Chairman, that
several applications for renewal are
pending and the Ministry was doing
nothing and it was only in this case
that they were prompt.

SHRI LOKANATH MISRA: So it
does appear to me and to the Govern-
ment of Orissa also that the Govern-
ment of India ig trying to shield a
suspected criminal. Therefore, it took
such a serious turn that the Legislative
Assembly passed a resolution wunani-
mously, minus the Congress, of course
because the Congress is under the in-
fluence of Mr. Biju Patnaik. The reso-
lution was passed and a copy has been
forwarded to the Prime Minister.
They were so much disgusted and dis-
satisfied with the arbitrary action of
the Central Government here. Added
to it the Home Ministry of the Gov-
ernment of India had endorsed the
wishes of the State Government. It
is the Home Ministry that has to re-
commend in case of certain people
whether their passports should be ex-
tended or not and against their advice
this has been extended. Who advised
them? How can this be done? So,
is the case with the CBI Report, as
mentioned by my friend, Mr. Bhad-
ram. The Orissa Government ig go-
ing to set up an enquiry commission.
‘Whatever help is necessary has to be
made available by the Central Gov-
ernment. Or else would they have
the courage to say that they want to
shield a suspected criminal? 1If they
say that, I shall be very happy. They
have not the moral courage to say that
they are going to shield Mr. Biju Pat-
naik, who is a suspected criminal, be-
cause he belongs to their Party. He
is a member of the Congress Working
Committee. That gives the clue. He
probably whispers into the ears of
friends there and brings them under
his influence. If that influence works,
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if that partisanship works, how would
the relationship between the Centre
and the States develop? How could
you expect it? Therefore, I am one
with Mr. Bhadram in commending this
Resolution to appoint a Committee of
Members of Parliament
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SHRI M, M. DHARIA (Maharash-
tra): Mr, Vice-Chairman, I welcome
the Resolution, not because I stand for
the Resolution, but my hon. friend,
Mr. Bhadram, has given us an oppor-
tunity to discuss the present Centre-
State relations, not only the relations
between the Centre and the States but
also the relations between State and
State. When discussing this Resolu-
tion, though we should concentrate
on the various academic issues, which
may be political issues as well, we
should, at the same time, try and
realise the value and importance of
those issues. We should try and main-
tain a high level while delivering our
speeches here, I feel that in this
country of ours, when we have accept-
ed a federal-cum-unitary structure
according to the Constitution, the time
has come when the Constitution itself
is on trial. There was a different
political map prior to 1967. A new
political map has emerged after 1967.
Various Parties are in power in
varioug States. The Congress Party
is in power at the Centre and also
in some States. In these circumstan-
ces, if we are to go ahead, according to
our Constitution, if we are to main-
tain democratic traditions in this coun-
iry—not only maintain but also deepen
the democratic roots—and enlarge the
best traditions of democracy itself, we
shall have to think in a very calm and
patient manner about the various re-
lations that we have today in the con-
text of the difficulties that we have
been facing today. There will be seve-
ral problems and there are several

problems. There is the problem of
law and order in the States. There
are issues like Naxalbari. What

should be the approach of the Central
Government?  What should be the
approach of the State Governments?
In between there is the relationship
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between State and State, so far as the
problem of law and order is concern-
ed. Then, there is the question relat-
ing to the appointment of the Gover-
nor and also after the appointment of
the Governor what should be the rela-
tionship between the Governor and the
Cabinet there, whether the Governor
should act on the advice of the Chief
Minister or not. So many issues are
there. Then, there is the question of
language. We have accepted various
languages in this country. There are
the linguistic States and the problem
of boundaries is there. The rivers
are flowing through various Stales.
We have to solve the problem of the
rivers. They are passing through
various States. The problem of the
distribution of the waters is there.
The Finance Commission has been
appointed under article 180 of the
Constitution.  There are many who
are not satisfied with the recommen-
dations and allotments made by the
Finance Commission. The States are
demanding more power. There are
Zila Parishads which are also demand-
ing more power. There are Pancha-
yat Samitis which are also demanding
more power, Everywhere we have
got to decide what should be the dis~
tribution of power. Then, there is
the question regarding the relation-
ship of State and State on various
issues. There is the question regard-
ing the procurement of essential arti-
cles in this country. The distribution
of essential articleg also, according to
me, is a vital issue, while maintaining
the relationship between the Centre
and the States. I may quote the in-
stance of the present policy of the
Government with regard to procure-
ment and distribution of food and
other essential commodities in this
country, ag it has taken place. Is it
not a fact that a feeling of disintegra-
tion is being generated because of the
food policy? We could not aholish
the zones. We could not adopt a
single zone policy for the whole coun-
try. Ag yet there is no natjonal food
budget. Whatever is produced in the
country and whatever is brought into
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this country is not being equitably
distributed among the large masg of
people of this country. How can there-
be a feeling, of integration in this coun-
try? It is also a matter which should
be discussed in this House today. A
code of conduct shall have to be evol-
ved not only between the Centre and
States but also between the political
parties on the several issues of this-
land. If we look at the problems, I
fee] that a very patient hearing is
absolutely essential on the Resolution
here under discussion. I would
appeal to the House that even on the
next day we should discuss this mat-
ter, hut the way as nrapased hy Mr.
Bhadram cannot be the way. It is not
only a Committee of Members of Par-
liament which can think about it. I
would like to urge 'on the Home
Ministry on this occasion to appoint
varioug study cells on the various
issues. All possible information sghall
have to be gathered.

SHRI BHUPESH GUPTA: Why
block it? The Committee can invite
the Attorney-General and Advocate-
General, Chief Ministers and various
other parties, who may give competent
advice on the subject. A Committee
does not mean that the Committee will
discusg the matter and settle it.

SHRI M. M. DHARIA: When I say
this, I am not opposed to the Com-
mittee. Afterwards, if we are to:
understand the problem we shall have
to take into consideration our experi-
ence of the past twenty years. On
this 15th August, 1967 we shall be
completing twenty yearg of our inde-
pendence. There is the experience of’
twenty years at our disposal. Having
regard to that, what would be the
best way out in order to solve the
various problems shall have to be stu-
died and that study

SHRI BHUPESH GUPTA: Do you
mean to say that the Congress Gov-
ernment hag misspent twenty years of
its adolescence?

SHRI M. M. DHARIA: I do not
agree with you. I am not one of
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those critics who say that we have not
committed any wrong. There may be,
Sir, many wrongs committed by the
Congress Party, but so far as demo-
cracy and the Constitution is concern-
ed, it is the Congress Party which has
upheld democracy in this couniry. It
has laid down the best democratic
traditions in this country. It is be-
cause of these traditions that Mr. Bhu-
pesh Gupta can afford to be here to-
day

SHR1 BHUPESH GUPTA: Sir, on
a point of order

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Tell me the
rule. During an argument points of
order are not raised, unless there is
something very special.

SHRI BHUPESH GUPTA: 1t is very
special, you will agree with me, He
said the Congress has given the Con-
stitution. It is a reflection on the
Constituent Assembly. It is the Cons-
tituent Assembly which gave the
Constitution t{o the country, not the
Congress.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): There is no
point of order.

SHRI BHUPESH GUPTA: Is it open
to a Member, who has taken oath
under the Constitution, to cast such a
slur or reflection on the origin of the
Constitution?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): There is no
point of order. Please carry on.

SHRI BHUPESH GUPTA: Just a
minute. The Constitution’s parentage
is being challenged. It is something
like your claiming somebody else’s
child.

SHRI M. M. DHARIA: I was under
the impression that my words were
reaching properly the ears of Mr.
Bhupesh Gupta. I did not  reflect
about the origin of the Constitution.
1 said that it is this party which has
implemented the Constitution and
maintained the democratic traditions.
1 said that. T was discussing really the
various points . .

(SHRI
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SHRI BHUPESH GUPTA: You are
liable to be charged.
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SHRI M M. DHARIA: Mr. Bhupesh
Gupta is at liberty to do anything be-
cause he can speak anything irrele-
vant or anything inconsistent,

SHRI BHUPESH GUPTA: Itay he
has committed a misconduct against
the Constitution.

SHRI M. M. DHARIA: I did not say
that, Mr. Bhupesh Gupta. This morn-
img and yesterday also a point was
discussed in this House regarding the
distribution of waters and the Nagar-
junasagar project of Andhra. Even
though I am from Maharashtra, I am
proud of all these big projects that
are emerging in this couniry. For me
it is a place of pilgrimage in this
country. There is nobody opposing
these projects. The question is, when
we are solving the various problems,
when we are developing this country,
there are various areas that have to
be developed. If we refer to the va-
rious figures that are available, what
do we see in Kashmir the irrigation
is tc the tune of 40 per cent; in U.P.
35 per cent; Andhra 40 per cent; Mad-
ras 37 to 38 per cent; while in Madhya
Pradesh, Gujarat Maharashtra and
Mysore the irrigation is less than 10
per cent. If the people of these areas
or the residents of these areas make
any claim for more water and if they
wsnt these disputes to be resolved,
they are committing no anti-national
act. Why should we be treated as
parochial? What we claim is justice
and nothing else, and while doing so
we have been requesting the Govern-
ment . . .,

SHRI P. K. KUMARAN (Andhra
Pradesh): There is a controversy re-
garding Maharashtra using the allotted
quantity of water.

SHRI M. M. DHARIA: I have pos-
sibly understood Mr., Kumaran, I am
prepared to argue, but please do not
take my time. The point is, so far
as the allocation of water is concern-
ed what should be quota of each
State? That is the material poinf.
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SHRI P. K. KUMARAN: The rivers
are prepared to unite us but the ruling
party are dividing us.

o £ 4 -

SHRI M. M. DHARIA: If we can
divide you, it is not bad; that will be
my endeavour, My powmnt is, when
there is not that proper allocation,
why should we not go and solve the
dispute. It is the duty of the Cen-
tral Government to see that these dis-
putes are resolved in proper time, and
it is for this reason that there were
two laws enacted: one is the River
Board Act, 1956, and the other is the
Inter-State Water Djsputes Act, 1956.
So far ag the River Board Act is con-
cerned, it is mainly meant for tihe
development of the river valleys. But
regarding the Inter-State Water Dis-
putes Act, if these disputes are not
resolved by the Central Government,
ther any State can go to the Central
Goevernment stating that if these dis-
putes are not resolved, they would
like to have a tribunal appointed
under the Act, and it could be done.
If in this context any letter or notice
is served it should be taken from the
constitutional point of view, and it
should not be taken from any other
point of view. Even then I would
like to say that when I see the ex-
change of letters, when I look at the
statements made by the Ministers of
my State and Mr. Brahmanunda
Reddy, Chief Minister of Andhra Pra-
desh, I feel constrained, I am not
happy. But this has happened be-
cause the Central Government has
failed in performing its duty in pio-
per time, and in days to come, when
Ministries of the various parties are
coming into power in various States,
it 1= the duty of the Central Govern-
ment to see that these disputes bet-
ween the various States are resolved
on principle. There was 5 time when
in cur country there was dispute over
the linguistic problem and the boun-
daries. As soon as a Commission was
appointed to resolve the dispute bet-
ween the Maharashira and Mysore

States I have no doubt whatsoever
and even my friends from M_v.sore
State will  agree, I  Delieve,
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the tension had gone down con-
S}aerably. It is the only way to func-
tion jn a democracy. We cannot ignore
the faet that there is a Consti-
tution of ours; there is this federal
slructure; we are to live in this coun-
try; while doing that, we are to take
up our dignity and decorum in this
Countiry; we are to take up the glory
¢f this counfry to a high level. It is
in this context that all problems shail
have to be resolved. [Therefore, I
would like to appeal to the Home
Ministry today that the time has come
in the history of our country when
the Home Ministry should take into
consideration these various prohlems
which are problems of dispute het-
ween the Central Government and the
St.te Governments or which are pro-
Floms of dispufte between the various
State Governments or which are pro-
Tlems concerned with the distribu-
tion of food or other essential articles.
In this connection I may quote

one or two figures. Take the
figure for sugar. In my State
sugar is available—at the controlled

brice at the rat» of Rs. 140 per quin-
tal, while in Kerala it is Rs. 180 per
gumntal. Why should the people of
Kerala suffer 1n that way? Even the
reople of Kerala should get it at Rs.
150 and they should not be compelled
i¢c pay Rs. 180, If we take into con-
$ideration the  prices of kerosene,
what are the prices? Wherever there
are harbours like Bombay or Cnlcutta
the prices of kcrosene are between 40
and 45 paise per litre. But in places
like Haryana, Himachal Pradesh and
Kashmir, the prices of kerosene per
litre are between 90 and 100 paise per
litre, because they are backward areas.
Those who are backward are to suffer
more. It is not the proper way of
handling the affairs of the country.
Why should we mot create that sort
of machinery in the country whereby
the prices 6f kerosene may go up by
4 or 5 paise in Calcutta or Madras or
Bombay but it should be available at
50 paise in Kashmir and Himachal
Pradesh also. This is because we have
failed in taking the railways to those
areas in spite of the fact that we are
independent. There are difficulties, I
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is produced ip this country, whatever
belongs to this country the people
have every right over those products
and they should get them equitably
and also at reasonable prices. That
should be the policy of the country.
Then alone we can create the feeling
of integration, oneness, in this coun-
try.

It is in this context that I would
like to appeal to the Home Minister
to appoint study cells for all these
problems. They should take jnto con-
fidence the Ministries concerned. In
case these study teams submit their
reports, it will be possible for the
Members of Parliament to consider
those reports and after that it will
be of course the right of this Parlia-
ment to decide what should be the
policy in this country. I am not op-
posed to such a sort of Parliamentary
Committee (Time bell rings).

I will not take much time. My se-
cond suggestion is regarding the code
of conduct. When I am making all
these remarks I would like to make it
very clear that I am not speaking as
a representative of a party here just
now. I am speaking as a Member of
this House; T am speaking as one of
the citizens of this country. The time
has come again in the history of this
country when a code of conduct shall
have to be evolved. I request the
Home Minister and the Prime Minis-
ter through him that the leaders of
the various political parties should
meet together, a conference or meet-
ing should be convened, and a code
of conduct should be evolved and all
should try to implement that code of
conduct; and my party being the rul-
ing party should take, I may say, the
leading part in this affair, should take
the initiative in the matter.

SHRI BHUPESH GUPTA: Your
party, 1 hope, will not make Mr. D. P,

Mishra the Chairman of the confe-
rence,
SHRI M. M. DHARIA: As I gaid,

when 1 began my speech 1 said that
the resolution has given us an oppor-
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tunity to think in a calm and dispas-
sionate manner over this issue. Is it
not possible for us to be dispassionate
and calm for some time at least?
Cannot we get rid of those political
leanings? Cannot we come forward in
the interests of the country, in the
interests of democracy, in the interests
of our sovereignty, to see

SHRI BHUPESH GUPTA: You are
not accustomed to that.

SHRI M. M. DHARIA: My experi-
ence is not that. You may be inter-
preting it in that way. But you have
got accustomed to that kind of think-
ing. I have all regard for Mr.
Bhupesh Gupta so far as his love for
democracy is concerned, though he
may be Communist. And there I
make a different between Mr. Bhupesh
Gupta and the other Communists,

My second appeal to the Home Min-
istry is that a code of conduct should
be evolved. And wherever a person
is elected on the ticket of a pariy, it
he is to cross the floor, all should
agree that he must necessarily resign
from that party and then alome should
he seek  re-election. Otherwise, he
should not be authorised to cross the
floor. Otherwise. if the dignity of . . .

SHRI LOKANATH MISRA: The
Congress people have defected
(Interruptions).

SHRI M. M. DHARIA: I have said
that I am also a party to it,

SHRI MULKA GOVINDA REDDY:
(Mysore): Let us ask him to take the
intiative in advising his friends who
have crossed the floor without resig-
ning from the places they held befor=
they crossed the floor . (Inter-
ruptions).

SHRI BHUPESH GUPTA:. We de-
mand the return of Mr. Chandra Se-
khar and Mr. Rajendra Pratap Sinha.

SHRI VIDYA CHARAN SHUKLA:
They did not cross the floor, they
changed the party and got elected.
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SHRI MULKA GOVINDA REDDY:
No, Sir. He is making a misleading
statement. Mr. Gurupada Swamy,
Mr. Chandra Shekhar and Mr. Rajen-
dra Pratap Sinha crossed the foor
when they were elected on the PSP
tickets.
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SHRI BHUPESH GUPTA: Not he;
we want him otherwise (In-
terruptions).

SHRI M, M. DHARIA: But I would
like to clarify about myself. I make

is claim. I was a member of the
PSP. 1 was in the Poona Municipal
Corporation. 1 was the Chairman of
the Sub-Committee. I resigned from
22 institutions including the Corpora-
tion and then I crossed the floor. I did
not join the Congress Party without
resigning. 1 would like to clarify it
today.

SHRI LOKANATH MISRA: Why did
you prefer to join the rarty that em-
braced the defectors? Why did you
embrace that party?

SHRI BHUPESH GUPTA: That is
the greatest ‘misadventure that you
committed

(Interruptions)

SHRI M. M. DHARIA: If t{ime is al-
lotted to me, I shall be prepared fo
argue with Mr. Lokanath Misra. Even
today the Congress may be commit-
ting some wrongs. But the Congress
is the only party which can save this
country, democracy and socialism in.
this country. So, my submission is
that all these leaders should come
together. They should evolve a code
of conduct. I would like to say that
otherwise, we will not be able to
maintain that dignity of democracy if
persons and individuals start auc-
tioneering themselves; Wwe cannot
maintain the dignity of democracy in
this light. I have made my submis-
sion. I would like to make it clear
that my party is equally responsible.
1 do not say that you only are res-
ponsible. When I say this, it is an
academic discussion.
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The Resolution has provided us
with a very good opportunity to ex-
press ourselves with a free mind, Let
us come forward with a free and
clean mind, Why should we not go in
that way? It is the only way whereby
we can save our democracy,

With this submission to the Home
Ministry, I thank you very much and
to the House for the patient hearing.

SHRI BANKA BEHARY DAS: Mr.
Vice-Chairman, Sir, here in the Reso-
lution we want to recommend to the
Government to have a Committee con-
sisting of 46 Members representing
both Houses to review the Centre-
State relations, the question whether
the Centre has more power or the
State has more power, is not directly
involved, though in the Course of
considering those things those diffi-
culties may arise and the Committee
may recommend about that. I have
given notice of an amendment and ac-
cording to Constitutional provisions,
the establishment of an Inter-State
Council may also be there.

Sir, I may refer to three articles
of the Constitution which have some
relevance to the Centre-State rela-
tions. When the Constitution was
framed, the framers of the Constitu-
tion anticipated that there would be
some conflicts, and in a federal struc-
ture of whatever type it might be, a
conflict between the Centre and the
States is inevitable, either deliberately
or not deliberately created, In that
context, you will see that article 131
was inserted there to see that the
power of the Supreme Court is also
invoked when there is a conflict bet-
ween two States or between the Union
on the one side and the States on the
other side. Or, sometimeg it may hap-
pen that the Union may be backed by
two or three States on one side
and the other States may be on the
other side. And in this sphere, the
power of the High Court was comple-
tely barred. So, when they anticipat-
ed that there would be some occasion
when there would be a conflict bet-
ween the Union and the States, they
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gave this authority to the Supreme
Court of the country.
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Then, I come to article 262. Mr.
Dharia may not agree with the Re-
solution, But one of the issues which
he has posed is this question of inter-
State rivers. And there also, you will
find that under article 262 Parliament
was given the power to pass legisla-
-tion to adjudicate about the dispute
that may arise between two States or
various States in the matter of inter-
State rivers.

And then there is the provision
under article 263. This article con-
templated that there might be many
other issues which are not strictly
constitutional. They may not be cov-
ered under article 131 or may not refer
only to inter-State rivers under arti-
cle 262, So, the Constitution-makers
who did not anticipate all the conflicts
that are arising now, brought in this
article 263 so that the conflicts may
be resolved. And power has been
given to the President of India to es-
tablish on interstate Council, That
inter-State Council may be either a
temporary body or a permanent body,
‘What will be the powers of that Inter-
State Council and how it will be
functioning, all these things have
been left to the President of India.

But, Sir, that was a limited scope
-of the Constitution. After 1967 when
the political map of this country has
changed, the Centre-State relations
have entered into a new phase. No-
body could contemplate that a Labour
Minister of West Bengal, Mr. Subodh
Banerjee, would raise a question
which relates to the All India Radio.
Nobody ever thought that even the
Government of Mysore would think of
issuing a legal notice against the An-
dhra Government, Nobody contem-
plated at that time that in spite of the
‘Khosla Commission, the States of Guj-
arat and Madhya Pradesh, both head-
ed by two Congress Chief Ministers,
would avoig meeting together so that
the issue of the Narmada Valley is
not settled These things were not
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cor.templated at that time. But these
things have arisen and will arise in
greater dimensions with the change
of the political character of this coun-
try, with the emergence of non-Con-
gress Governments and of Govern-
ments of various character and poli-
tical persuasions.
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’ La

Sir, in this comnection, I want 1o
refer that these conflicts are existing
already because, as I said, there is a
conflict between Madhya Pradesh and
Gujarat, there is a conflict between
Mysore, Andhra and also Maharash-
tra, and there was a conflict some
time back between Andhra and Orissa
about the Sileru River also. So, even
if there are two Congress Govern-
ments—leave alone the emergence of
the non-Congress Governments—there
was always an opportunity for con-
flict of ideas, conflict on account of
the issues involved. May be the inte-
rests of the States are involved there.
And future conflicts will also arise,
conflicts about food also. So, the
Constitution-makers did not contem-
plate all those situations that have
now come. So, it is high time now
that not only should an inter-State
Council be established but also this
Committee under the  resolution
should be established consisting of
Members of both Houses along with
the asistance of the experts to evo-
lve and formulate the principles and
evolve the institutions also to see that
with the changing character of the
Government, this relation within the
federal Republic, the relation between
the States and States, does not deter-
iorate to the extent that the very
existence of thig country or the cause
of democracy suffers. Sir, in this con-
nection I also want to mention that
under that article 263 most of us
4 p.M. .
might not be knowing that
an inter-State council has been estab-
lished. Presently it is not functioning.
You know, Sir, that under that very
article an inter-State Council re-
lating to local bodies has been
established. There is another Coun-
cil also regarding health. So al-
ready the President of India has exer-
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[Shri Banka Behary Das.]
cised his power under that very arti-
cle and established two Councils
which are absolutely defunct because
of the fact that up till now in all
the States Congress Chief Ministers
were there, and whenever any conflict
arose the Prime Minister, not as the
head of this Government, but as the
head of the Congress Party, could
solve the problem either way, either
keeping in view the interest of the
Centre or the interest of the States.
Of course, that point has been very
beautifully stated by another hon.
Member. I am not going into the poli-
tical aspect. But because the Cong-
ress Governments were ruling in the
States as also in the Centre, whenever
any conflict arose, it could be, to a
certain extent, solved, also at the poli-
tical level. But that situation has
since changed. We should pe very
sure of the fact that even if the Prime
Minister of this country was to evolve
a common policy she/he could never
do it because different governments
by multi-parties are ruling in this
country. If the situation overwhelms
or a misunderstanding is created bet-
ween different political parties, what
will be the method of solution of this
Committee of Parliament should go
into the matter, Therefore, an inter-
State Council having very broad
powers should be established in this
country.

In this connection I also want to say
something about Madhya Pradesh.
It has some relevance here because
the power of the Governor and the
Council of Ministers has been now in
question. I am mot going into this
question from a partisan point of view.
I am much worried because after the
emergence of non-Congress govern-
ments various conflicting issues are
coming up. The Congress Govern-
ment has not tried to read the writ-
ing on the wall. That is why even
yesterday T heard over the Radio the
Prime Minister of this cduntry going
to the extent of telling that the Gov-
ernor of the State will be doing right
if he goes by the advice of the Chief
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Minister of the State. It is absolutely
constitutionally” wrong but if she said
that it is constitutionally right, it is
not the proper time. And if a diffe-
rent set of government comes, the
natural consequences will be that the
Centre-State relations will be  still
worse. Mr, Lokanath Misra has refer-
red to this question. When the State
Assembly passed a resolution the Con-
gress members did not protest. I have
here the entire proceedings of that
day including the letters, The Gov-
ernment of India did not care for the
opinion of a State in the matter of
issuing passports. It is not impor-
tant whether it is Mr, Biju Patnaik
or Mr. Das. What is more important
is that in this changed situation how-
the Union Government is going to
function.

In this connection when this ques-
tion of Madhya Pradesh is being dis-
cussed, I want to remind my Cong-
ress friends that in the year 1955 when
the P.S.P. Chief Minister, Mr, Thanu
Pillai, was there in the Travancore-
Cochin State and the Rajapramukh,
who had been synonymous with the
Governor in power, a no-confidence
motion was passed and the Thanu Pil-
lai Ministry had to go. While tender-
ing his resignation he advised the
Governor, the Rajapramukh, to dis-
solve the Assembly. But the Raja-
pramukh, in consultation with the
President of India, thought that it was
not proper to concede that right of
dissolution to the Chief Minister of
the State. This happened only in 1955.
In spite of this precedent in India, the
Prime Minister of this country could
tell the press that the Governor of this
country ig bound to accept the advice
of dissolution,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): There are many
speakers, Please wind up.

SHRI BANKA BEHARY DAS: With-
in one or two minutes I will finish.

Sir, in this conection they talk of
British precedents. Here I would like

* the Government to read that famous
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book, “Dissolution of Parliament” by
Forsey. After surveymg all the inci-
dents that have taken place in Great
Biitain, 1n Canada, in  Australia, 1n
South Africa or wherever these Com-
monwealth countries are existing, fol-
lowing the precedents of the Mother of
Parliaments in the last chapter “Con-
clusion” on page 263 the author says:—
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“Whether an alternative Gove-
rnment 1s possible may not always
be clear at a glance, With a
multiparty system, 1t might be
necessary for the Crown to refuse
dissolution, and to consult the
leader of the various opposition
parties, or even prominent private
members, or to call on such per-
sonages, successively, to form
governments, If all possible
Prime Ministers declined the task,
there would be no course open
but to retain the existing govern-
ment in office (or, if the govern-
ment to which dissolution has
been referred hag resigned forth-
with, as Mr. King did 1n 1926 to
recall it), and grant its request for
dissolution. If, on the other hand
an alternative government assumed
office and asked for an imme-
diate dissolution, or was at once
defeated on a critical division, it
would be the duty of the Crown
to recall the former government
and grant it dissolution.”

IS

So this is the opinion after survey-
ing all the Constitutional precedents
in Comonwealth countries and Great
Britain, Within a minute I will finish

3ir, in that famous book of Mr,
J.AR, Marriot, who is the Constitu-
tional historian of his country, the
learned author says:—

“It would seem to be clear that
under no circumstances 1s a Cabinct,
still less a Prime Minister, entitled
to “demand” 3 dissolution from the
Crown ..... That, as he well knows
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and emphasises, 1s the exclusive pre~
rogative of the Crown, Equally
clear 1s 1t that the King 1s entitled
to appeal from the Cabinet to Par-
hament. This would naturally jnvol-
ve the resignation of the Cabinet
and the appointment of g Miniser,
if not a Ministry, willing to accept
the responsibility  for the King’g
action Should Parhament sup-
port the outgoing Ministry, the King
would be compelled, sooner pro-
bably than later, to appeal from
Parliament to the ‘political soverei-
gn, the electorate.”
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That means 1if after the establishment
of the alternate government, the Par-
liament does not support that alternate
government and supports outgoing
Prime Minister, then only the King or
the Queen or the Sovereign goes to the
‘sovereign’, which meang the electo-
rate That 1s the entire constitutional
history of this world  But here what
do we find? Not only a threat of dis-
solution 1s being advanceq but the
Prime Munster of the country, enter~
ing into conspiracy with the Chief
Minister, wants to intimidate those
Members who want to support an al-
ternate government. This ig going ab-
solutely against the very Constitution
of this country.

In the end, Sir, so many issues are
cropping up, economic, political and
socia] and the relations between the
Centre and the States are getting de-
teriorated, So it is high time that not
only an inter-State Council with all
these powers should be  established
but also a Committee of Members of
Parliament with the assistance of ex-
perts should go into the whole ques-
tion without any further delay and
solve the question so that the integrity
of this country and the democracy of
this country 15 protected. Thank you.

SHRI AWADHESHWAR PRASAD
SINHA: Mr Vice-Chairman, Sir, 1
thank the sponsor of the Resolution
for attracting the attention of the
House to this very jymportant problem.
Sir, at the very outset, T would like to
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[Shri Awadheshwar Prasad Sinha:]

tell yoy that this House, being the
Counci] of States, has a special respon-
sibility towards this matter, And, Sir,
it hag pained me when I heard some of
the speeches because I feel they were
hardly germane to the issuye before us.
Sir, this is a very important issue, an
issue connected with the life and death
- of the nation, It is g very delicate issue,
It is not only a Constitutional issue, It
is a patriotic and national issue. It 1s
not a party issue. In no case it is a
party issue, I em here represeniing
Bihar, not myself. 1 am speaking on
thig Resolution as an Indian, not as
a Bihari because I am an Indian first
and Indian last. I have been in the
Congress Party since 1920, when
Gandhiji came and inspired ug and our
textbooks dropped down our fingers
-and we joined the freedom movement,
we forgot all about ourselves and our
youth, gnd our passionate desire was
to free the country, Since then, Sir,
we have been trying to builq up this
country in our own way. It may be
right somewhere, it may be wrong
somewhere; but all our emotions and
all our energieg have been directed to~
wards that end. Sir, now when we
look back to the history of the country,
hundreds and hundreds of years back,
I am again reminded of Patna. It was
Samudragupta, 2300 years ago, who
brought under one rule as big a chunk
of this country as we have today even
after partition of the country into

India and Pakistan, So after 2300
years, we should have that sense of
unity, But meanwhile there was
national humiliation and there was

foreign rulee Now we came to our
own only—20 years ago, We should
realise that. We should forget which
party is ruling. We must remember
that if India remains, Bihar remains,
Orissa remains Bengal remains, Assam
remains and the rest of the country
remains, If India does not remain,
everything vanishes in the quicksand.
Unless we have this approach to the
problems before us, we cannot solve
this problem, It ig a very delicate
problem which toucheg not only the
conscious and the unconséious but even
the sub-conscious sphere of our mind,
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like language and religion. As my
friend, Mr. Das. just now told you,
even States having Governments of the
Same political party are not desirous
of discussing together. Such is the difi_
culty. To solve this difficulty, we have
to be national and patriotic in our atti-
tude. To-day Madras wants a  steel
factory in Salem and Andhra wants an
iron factory in Visakhapatnam. These
things will go on—this river project
here, that thing there and so on, But
India is much bigger than a steel plant,
Mmuch bigger than this or that. We talk
about thig food problem, ‘There is
less food, The Suez Canal has also
been closed. There is difficulty about
getting food, and whatever we have,
We have got to distribute among our-
selves, But if you want to make poli-
tical capital out of that, there will be
no end to this and India will disinte=-
grate and go to pieces. This House,
ag the Council of States, hag a great
responsibility ang I beg of every Mem-
ber not to attack this party or that
party, this Stafe or that State but to see
that the country’s emotional integrity
is maintained in spite of all this stress
and strain and in spite of all the diffi-
culties, Sir, we talk about tension. Is
there any State in India where there
is no internal tension in that State it-
self? Did not tension erupt in Assam
badly a few years ago to our utter
shame? Did not some tension erupt
badly in Calcutta and other places
some time ago to our utter shame? Did

hot tension erupt badly in
other States? So no State is to  be
blamed. So we have to be very

cautious and wary on this matter, I
would also like to say, Sir, that in my
State of Bihar, there are 50 lakhs of
Bengalis. I have tried to live with
them 1ike g Bengali and to be one of
them. I have that claim andI am fol-
lowing the ways of my Bengali friends.
Just to live like them, I have not
donned a Gandhi cap for the last 30 to
35 years although I am in the Congress
because most of the Bengali friends
in Bihar do not put on a cap. Then
another sacrifice T have made is, Sir,
that Hindus have pigtails in Bihar but
the Bengali Hindus do not have it;
50 my Bengali friends cut off my pig-
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tail. T said “all right”. To be of them
1 tolerated that. So you have to go to
that extent and emotionally be one
with them, My friend, for whom I
have great admiration for many things
that he does though I do not like many
things that he says, Mr. Bhupesh
Gupta, may come with me to Bihar %o
see how Bengalis look to me. Now
some people were  talking about
Orissa, We should not forget the
noble thing that Orissa has done. Ony
yesterday they had sent 15,000 tong of
rice to West Bengal, What wil] be
the result? The price of rice will
increase in Orissa. This is 3 sacrifice
in the interest of the mnation. You
seée we blur over our good things, We
blur over our noble things and we re-
member the badq things. That is the
bad luck of India. There was no
appeal to the Home Minister, no ap-
peal to the Chief Minister , . .

PR - 40

¥ F 1

SHRI BHUPESH GUPTA: The
trouble is when Orissa extends help
to Bengal, Bihar comes in the way,
namely, Mr, Jagjivan Ram.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): No, no.

(SHRI

SHR] AWADHESHWAR PRASAD
SINHA: My friend, Mr. Bhupesh
Gupta, if T have my way, I would
starve in Bihar gnd give all the rice to
Bengal, But the difficulty ig I am no-
body. Now, how does relationship
grow in g family? How does relation-
ship grow between two friends? How
doeg relationship grow between hus-
band anq wife? Dg you think it
grows because of the Civi] Marriage
Act or because of Sapthapathi or other
things? No. You have to live friend-
ship. You have to live family lfe.
You have to live national life also.
So Constitution and other thingg apart,
these are the things which one has
to live emotionally, particularly and
nationally. It is no use merely trying
to point out that such and sguch State
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has such ang such problem and the
Centre is doing this or that, and so on.
Now there are many non-Congress
Governmentg in the States. Tomorrow
even at the Centre there may be a non-
Congress Government and yet food
may be scarce, So we should not
bring in political things in this matter,
When there is nothing political, when
there is economic distress—food short-
age and other things—we gshould iry
to face the problems as patriots. We

need not bring in the Constitution.
Our Constitution is perfect. The
Prime Minister and all the Chief

Minmisters, without exception, to what-
ever political party they belong, are
trying to come to grips with problems,
trying to understand things and solv-
ing the difficulties, Even when Con-
gress was in power in gall the States,
we had stresses and strains, We have
stresses and strains even to-day. That
is another matter. It is bound to be
there. When in 5 family difficulties
are there, in such a big country, where
there are more than 50 crores of peo-
ple, there will be a lot of difficulties.
Are we dead persons? W are alive
and so difficulties are bound to be
there, But it is a question of approach,
How do we solve this problem? Not by
blaming one party or the other, not by
blaming one State or the other. We
should think that we all belong to one
family and we have got to solve the
problem from that point of view, hot
by reading one Article of the Consti-
tution. If you read law defining rela-
tions between a couple, it tells you of
divorce. If you read law between
brothers it results in partitton between
brothers. So if you read into the Con-
stitution too much, it may result 1n
the dismemberment of India. If you live
that national life and integrated emo-
tional life and the life of friendship,
trying to understand each other, t{ry-
ing to share each other’s difficulties,
then and then alone our problems will
be solved. So an attempt is being made
through discussion, through conven-
tion and through other means to solve
these problems. By setting up a com-
mittee, we will be bringing forth
resulty which were not intended, The
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intention of the mover is very laud-
able, but by appointing a committee
as recommended in the Resolution, we
will bring about unintended results

and so I oppose the Resolution, Sir,
Thank you,

it T (IR N_W) ¢ AE,
30 gET AT AET FCATE ; GHAT
Feoafay w7 § fFem s ¥
uw "y fear a=w & gemnfaa gy
= T d@faam ¥ o 9. TR %
of@ds & swEwEEar 99 9T
faarT #T, AT s a9 few w3 &
FaE wgaa 8 g | gae faa arfar
=l T, ¥ S fasg, ¥ fagme, Ay
AT FT WY AT 1 OF AT A SR
- gifad 73 &Y R w9t wTe e
F fgrar ol w6 w i witF
fegr it 7 #g 7@1 T8 'wg ¢
fdte’ e <@t g, felt ardl % weew
F1 gy T A g A A
grfar giga 7 o 78 Fe7 & ag aare
ot &1 afefa & argR @, qafay § oF
el & wem A e ¥ R A
@ g, ¥ uF e A gfea A,
g AmteE #1 fama & oS
W g A T e ag | 9 Ay
TS TF Sq@EA] A1 F1gaT g wed
qrdf F FaT @ Y fF oo aref &
aIEdl FY T ATEATHT KT FX L (H
oIS Fi99 9T & qEey @ Fgy o
: fF 3 o= F AW §, 39w FHw
T & dEE T AR S T
F ogew Y e ¥ A g @
® § T & amfE #1 fama g O
o R R

[THe DEpuTy CAIRMAN in the Chair]

F9 Y FH TIAT qAT g AT
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W ae & wenfE aee &1 uF
T S FY aroft £ gAr 39T
g —

“TERTT TAH T fAAAeaaTaT |
TAATAT I A & TAT N

T TAW ST AN UK, S AT wfqdy
I, 99F A1 ;Y @ 9%, qaf@rT 9%
HIT IqF qF AT X FIE FT AT
F 1 w% oY sqFeaT gy S IHET I
AT & T § T8 IAHT HIN AT I/
AF FAT AMgA, IEF A Hiwg)
9T AW &, AW A 9 qE R,
SESEIEXSIE R IR Sk a o
F | Fag dgar wigw § wow fira
wZq agd &, 7 fem atw fagra
St FAR A fre ww T ¥ S

UF WA wEew:  FET At

T TEATIGW . WEATHT F7 29 |
T2 gael #uw Sfg SAe ger
aifed, a9 gq g F ufg SareR
gwy &\ gufed @ o R g A
AT & | g0 SHTETS & ATT FEAn
9y § f5 a9 AF8 A A
T § ogEd ¥ feEm A wE AN ¥
o T feam & Qi=-gaas< KT am
F 7 @ ¥ | feafee ot 5@ fsdeqem
F ¢ sad Fg T fE wwa W
HfeTT ST g AT | a8y § /A ?
IR forely st gamare § & Ay
TR A g9 9 fear @ SO =T,
T § | SEY AT AT SUET FE
TGy @Y greryg 41 foar; osw
YT RS FAT | ZAT AT@E AT AL AT
i

it wgmaT A B (iR ) -
Fredzamd & faeme § o
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o TSEREW : g9 FEIGAT HY
Tq@ A FLR E, AT Y T
FHAM AW FTWQ £ 1T T QY
foleqas 8 a8 #z@dfF ow
FALT AR A AT afqg |
afcadd AR, @z Fede #1 Frdew
A ag & qur wrgar g i s SaEe
7@ Fw g oar fewefuw
THA FE & | IAdd AL FiaAmaE-
wEL, T & FEed g WY
afaamaFadt 1 "I F awe
FE AT GRT A1 ITEAT FT ArATSH
FIM, FAT IUHAT § TFAT FIH a1
ga At waw w1 ferdierE W —3X
Fagd 8
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s swaET w @ (WIS 9R)
nF a9 wa FEqr | =fafafz ow
ot gy | gardy waEy 91 & I9F
goere efafadt # s wr f
afex '

St TemTEw ;1 AFAL HqAT
am, #qFAFT  giha | & weE e
FT FaTd TN g AH AN e F
AT WY AT § AT FRT
fF & oy feaqmmay FaA AT T
AAFLT L A G ATEH AT ZFAIT
FL M BIEAT 9T g TG@ET A F
& fra feardr 7 asg 738 @
957 qufaee aiEl F7 g3€ T g |

sty W P (F1E g3W) ¢
Attt A g & o s A
fid fraa aer o gin fafeex
w A gAF T FH)

st TR TEATE A |

st e ¥[GP TIAIA
g, WOE AT ATET @ )

sft ToWTEmw ;A1 a1 9@d
% fAr urw 248 7 98 T, 245 WY
g %, 241 A< 312 A1 97 ], 37 A9y
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qe2T A1 SUTET ¥ ST WA & 7]
A AR S T WA
% 248 F F7 fear ww & fr vt
T waT T g 7 o o w@y oy
TEST WA A o aw Ry
FITT S0 GHAT & | qTAY GEQUT 57 &
% Feg &1 F1F a7 wFar & W TS
e T W & ST @ AT A
THAT 8 | Tg A A § 5 g www
FE T SEH! AT HlAHIL § AT o
FAGE | o9 F yw fawg ¥ gw w0
@ g | =9 fFaE w1 evs g A
weeat & ot frae #war g fa  fraray
F FTNE FET B |

T ug @ frar gam @ Afawe A
f et 3T Sge Mt S 5@ Awg
quE Tl § Fa WO F wfgeary ¥
qEATE 97 AfF9aT™ &F q99 J&T 97
fa=me 7 S vy o &Y S ST wEwY
T A | FEAEIE § qg w9 faar
o9 AT IA AR(AET FT F@AT GRIT
f& oz & 77

=t sirerg ot (fagTe) - ST
are, gfeaer qrar 7 T ?

= Ao : A, ¥ aga &
HTE & T AR AT S FAT
1Al g f& 9T AT FT qAN SF 7
fFaT 9T | F AT FEP ATAT 8,
gfaq ‘AT AEY FET JEAET | TR I
Zet & sEaar @ ar gfeawr Avar #§

gh o fawg & gz w1 R R
g, oA & oo AT wr a5 & aga
wroferez. arel &1 A=ET g oA @A
drafawz 9@t § @eer @ e &
a1 vgr g fr & Sawar T § a8
Far g, ¥ IEAT g Y ®L B
e o feat g =nfem | oF foedy
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[=fr TrsrTE |

R UF T H——ATg TGS, W a7
F1HA] E—IaH e T F9,
Tohl foem o AT duad qw A
St | FTEEEwE # @ afvadd
gl for #vg A Faer Aradeiy WX faaet
HY g, B FT AAAT g1, T &F FIT
% %1 afvs o Al T §, 757 79w
q Yen-ufefmore @i, aeEwmT g
YT Fq ST FI STAQT T TG A1
S5 & forg st FraaT-Hra st a9,
TN TR AR T TG 9 W b
T o %F'TT?I'E%% (Time bell rings)
gat A g fae fadr €

SHRI BHUPESH GUPTA: I do not
understand
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SHRI RAJNARAIN: I am in pos-
session of the House,

THE DEPUTY CHAIRMAN: You
will have your time. This will be
continued,

SHR1 BHUPESH GUPTA: I cannot
understand this procedure. We find
there is an entry—“At 4-30 p.m.
SHORT DURATION DISCUSSION”.,
Now up to five it has to go and then it
should be taken up, We are creating

precedent which we had never done,
1 can understand the non-official day
veing given up by agreement but we
find an erosion within the framework
of the day.

SHRI AKBAR AL] KHAN. 1t was
agreed.

THE DEPUTY CHAIRMAN: You
were not here. So I say it is with the
consent and agreement of the House
that it has been fixed at 4-30, The
others sitting near you will inform
you about it,

SHRI BHUPESH GUPTA: If it is
with agreement, have nothing to say
1 am entitled to point out to you this.
Then 1 hope many other things will

[ RAJYA SABHA ]
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be put to the vote of the House and’
we would be given the chance to alter
the business of the House. You can
certainly alter it since you have said
it, I have no quarrel with it, but a
non-official day is not to be taken
away like that, It could easily he
taken up at 5 o’clock,

SHRI MULKA GOVINDA REDDY:
Even now we can have it at 5 v’clock.

THE DEPUTY CHAIRMAN: Let me
tell you. Yesterday it was placed as g
Calling Attention matter before the
House and at one stage it was suggest-
ed by an hon, Member that is ghoald
be turned into a Short Duration Dis-
cussion to take place today, There was
consensus of the House and the Chair--
man agreed,

SHRI BHUPESH GUPTA: If it was
the consensus of the House, you have
it, but I strongly protest against this
kind of method on the part of the
Government, because it comes from
the Government,

SHRI SHEEL BHADRA YAJEE:
It was concensus of the House.

SHRI BHUPESH GUPTA: There~
fore I cannot blame the Chair, What
I now submit, Madam, ig that you en-
quire as to what led the Chairman to
think, who advised intially the Chair~
man, that it should pe taken up at
half past Four today instead of at
Five o'clock.

THE DEPUTY CHAIRMAN: T think
there is something in what Mr,
Bhupesh Gupta says. He wants to
abide by the Rules of Procedure, and
he will be called upon to abide by the
Rules of Procedure if that be so. We
have relaxed the rules and 1aid down
conventions, This was because the
House so desired, that this should be
a Short Duration Discussion. There-
fore, the Members agreed that the
discussion on the Calling Attention
notice in the form of a short Duration
Discussion could be postponed till
4,30 p.m. today. Now I come back to
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the rule and I want to draw your at-
tention to the fact that twenty-four
names appear here of Members who
want to participate 1n thig discussion.
How is the Chair to give a chance to
cveryone of them? I would like to
know from you,
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SHRI BHUPESH GUPTA. It is for
you.

THE DEPUTY CHAIRMAN: Cor-
rect; you agree that it iy for the Chair
to ration the time among all the twen-
ty-four Members.

SHR]I BHUPESH GUPTA: Please
do not confuse the issue, This 15 quite
different from taking away the non-
official day like this,

THE DEPUTY CHAIRMAN: So the
Chair will have the discretion to call
those whom the Chair wants, and drop
out others, Now let us begin the dis-
cussion,

SHRI MULKA GOVINDA REDDY:
Madam Deputy Chairman, before
lunch I raised another issue, regarding
Madhya Pradesh, with the permission
of the Chairman. I read out a telegram.

st TSR qradEr, &
FTAAT AT § | AE AT &7 3 asiow
o 3 gr9a, & 1 AT | W aF
SN HI Ct UR EA AR E s E el
gy g IIF IR Y AT AT AT
AT FF7 T §- SHRL #7777 T8
Fars @ FT AAF, A A5 fow
foF #a7 7ro Ay TAfAY a9

Iqaamafy {7 wrgEr w37 w
q13 T a9 g |

St TSI ¢ S T FIT TATE
ar 97 2|7 e ganr @ fgAz T 8

off IR A AW AT TG, F
F1E JTV T F&T FATS 497 )
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sft T ¢ AT AT 1 gw
FFAT Fr g TG
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IgEAfs - (BT s A1 A S SEd |

sft THAREN © OF AT HF F
3T Z | gH HIAT §IA AT I FY
A9 3 | IA GTH 1 {4 g fRAT T
qq FLFAT | g9 77 § 78 A8 {5
39 919 (qAC 7 1 Fg IAFH qIANT
AEE gFANH FLF 04 AT A A
fir &= I faad omw fx w2 iy Ay =1
TETATHE FTAT ATEA & AT AGT WL JAHRT
FAT TIVY AT F1EA & fF &, U7,
fsar o s muA-gwAr gfedy
¥ FEqF @ | B ATET g AT H AqTA-
AT qIAW @, AT AT S
g AT guL A F—FTHA g A q7A-
AT TI IFAIR AG T Fw g
FH ZH AN Al #woA femmr & Ar%
2 f5 zw wfaarasmar sgawqr i
gges FX0 AT SHMEE AT awifas
STIEAT F1 TG1 FIT | ¢ @7 519,
0T FAL AT 92 &, 3T a7 HA(-
ol 7F @a? fqey fy gew 93w Ay
faam qar w1 wead F7 faar, wofra
T faar, saraay @ fwa age
ga< faat fw qeg 93w fagr 9 A1
wafind w7 {gar, a8 o Ay aefag
g.

=

sit g wRT (IR -
1T 19T &1 AAT F W@ §, AT AT
fooe Y a1q F@ & AT 97 G973
g AT TS 7 |

it TomTme 3fEr, § 43
Y@l g afeq wirw gra ag Ay
FT & (¥ gag § 741 aF § (FIar arq
qT, A AT % HEHT &, AT I8 F§ F7
doq1 g fo 3FQ T9drs & faRg Ay
FAT AT IFFT AT T O, 5@ g0
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AT A § AT (F7q1T 707 &, g7 A0
g3 A FqIqT (T AT 78 AW T
-y 99T, 97 77 3 Efpw @i qw

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, now please take your seat.

REFERENCE TO THE CONSTITU-
TIONAL CRISIS IN MADHYA
PRADESH

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman,
“before we rose for lunch today, I drew
the attention of the House as well as
of the Home Minister to the fact that
we had received a telegram, a copy of
which had been sent to the President,
from the leaders of opposition parties
in Madhya Pradesh Assembly saying
that the Congress Legislature Party
might try all methods to prevent the
taking of a vote in the Assembly.
Just now we have received informa-
tion saying that the Speaker had ad-
journed the House for tomorrow.
That means, it is a murder of demo-
cracy; parliamentary methods have
been subverted by the action of the
Speaker. It is a very grave situation
that has arisen. It should be looked
into by the Government and I would
request you to direct the Government
to tell us the position.

SHRI BHUPESH GUPTA (West
Bengal): I was in Bhopal yesterday.
I heard of the plan hatched by Mr.
Mishra, and the Plan is being executed
to prevent no-confidence in the Mishra
Ministry by avoiding the taking, of a
vote on the Demand for Grant by the
Education Department there. Now if
a vote was taken on that Demand,
Mr. Mishra would fall. Therefore the
arrangement was—last night I was
told in Bhopal—that they would move
a Privilege Motion to create a scene
so that the vote on the Demand for
Grant for the Education Department
would not be taken and before that
the House would be adjourned.

[ RAJYA SABHA ]
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SHRI NIREN GHOSH (West Ben-
gal): You are inviting chaos in the
country, the way you are behaving
there,

SHRI A. G. KULKARNI
rashtra): Not at all.

(Maha-~

THE DEPUTY CHAIRMAN: Now I
do not have to have a discussion on
Madhya Pradesh here. I have just
listened to Shri Mulka Govinda
Reddy, and I have listened to Mr.
Bhupesh Gupta.

SHORT DURATION DISCUSSION
UNDER RULE 176 REGARDING
SUPPLY OF U.S. MADE ARMS

TO PAKISTAN

THE DEPUTY CHAIRMAN: We
come to the business that is before
the House at this hour and I shall first
call upon Mr, Chitta Basu, Before
that I have thig to say. There are
twentyfour names here and the
Chairman has allotted one hour and
thirty minutes for this discussion. The
Minister would not take more than
ten to fifteen minutes. I think. Now
what has the Chair to do in allocating
the time to each Member? I would
like to take the suggesfions of Mem-
bers, The Swatantra Party has four
names, the P.S.P. five names, and so
on.

SHRI NIREN GHOSH (West Ben-
gal): Let it be five minutes each.

SHRI LOKANATH MISRA
(Orissa): I would propose that party-
wise you may allot the time, and each
party might have its spokesman, so
that you could regulate the time with-
in the time allotted.

THE DEPUTY CHAIRMAN: Well, I
am happy to listen to this reasoning,
that party-wise time should be alot-
ted. Therefore ] shall {ry to do as
best ag I can with your co-operation.
Mr. Chitta Basu, you will get seven
to ten minutes, and all the rest whom
I shall call will get five minutes each.



